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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) : As regards the
query whether this Preface referred to, is to
the Fourth Plan which was placed before the
House or Preface to some other new Plan, I
would like to say that the plan that was
pre-ented before the House was a complete
document ; there I8 no question of that
being changed, or Government not having
placed whatever is stated here,
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MR. DEPUTY-SPEAKER : Before 1
give my ruling, I must ury 1o understand the
whole thing, as fully as rossible. What is
wrong in my hearing the Minister ?

SHRI RAM NIWAS MIRDHA : Sir,
this is a Preface to the Fourth Five-Year
Plan which was presented before the House
and that is the only Five-year Plan before
us. This has been placed and this has been
properly formulated. There is no que:tion
cf having any other Plan in additiin to or
as a supplement to that Plan. As regards
the Preface it was not complete at the
time when tte Fcurth Five Y.ar Plan was
piesented to the House. An undertaking
was given In the Budget session and in
pursuance of that the Plan was presented
and this is a Preface which gives broad
general outlines of the basic approach of the
Plan. There is no qustion of deviatiog from
the Plan that was placed before the House.
1 submit that there should be no objeciion
to this being presented to the Houte now.

MR. DEPUTY-SPEAKER : I see no
objection to any additiopal, supplemental
papers belng laid in the Housc in addition
to what has already been laid without modi-
( ying what has been laid
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PAPERS LAID ON THE TABLE
Preface to Fourth Five Year Plan

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): On
behalf of Shrimati Indira Gandhi.,
I beg to lay on the Takle a copy
of ‘Preface to Fourth Five. Year Plan’,
LPlaced in Library. See No. LT 3878/70).

—
Indian Forest Service (Pay) 1st Amend-
ment Rules, Notifications under 1AS Act
1951 and UPSC (Exemption and Consul-
tatlon) Amendmunt Regulations

SHRI RAM NIWAS MIRDHA : [ beg
(1) to re-lay «n ke Table a copy of the
Indian Forest Servie (Pay) First Amend-
meut Rules, 1970 published in Notification
No. G. S R. 603 in Gazettee of India dated
the 11th April, 1970, under sub-section (2)
of Section 3 of the All India Services Act,
1931, [Pluced in Library. S¢e No. LT—
3524/70).

121 1o lay on the Table —

(i) A copy each of the following Notj-
fication (Hindi and English ver-
sions) under subesection (2) of
section 3 of the All [ndia Services

Act, 1951 : =
(a) The‘ Indian  Administrative
Service  (Fixation of Cadre

Strength) Third Amendment
R gulations, 1970, published
10 Notification No. G. §. R,
012 la Gazette of India
dited the 18th July, 1970,

|Placed in Litrary Sea Ne.
LT—3879/70],

(b) The Sixth Amendmeat of 1970
to the Indian Administrative
Service (Pay) Rules, 1954,
published in Notification No,
G.S5 R. 1043 in Gazette of
India darted the 18th July,
1970 [Placed in Library. Ses
No. LT—JBSO}"?D].

(c) The All India Services (Confi-
dential Rolls) Rules, 1970,
published in Notification No.
G.5.R. 1078 in Gazette of



